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(i) Thirty Third Report on Action Taken by the Government on the observations/
recommendations contained in the Twenty Seventh Report on ‘BIS-
Hallmarking & Jewellery’ pertaining to the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs);

(ii) Thirty Fourth Report on Action Taken by the Government on the
observations/recommendations contained in the Twenty Eighth Report on
‘Pradhan Mantri Garib Kalyan Anna Yojana (PI\/IGKAY)’ pertaining to the
Ministry of Consumer Affairs, Food and Public Distribution (Department of
Food and Public Distribution);

(iii) Thirty Fifth  Report on Action Taken by the Government on the
observations/recommendations contained in the Thirty First Report on ‘Coarse
Grains Production and Distribution’ pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public
Distribution); and

(iv) Thirty Sixth Report on Action Taken by the Government on the
observations/recommendations contained in the Thirty Second Report on
‘Sugar Industry in India- A Review pertaining to the Ministry of Consumer
Affairs, Food and Public Distribution (Department of Food and Public
Distribution).

STATEMENT BY MINISTER
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MOTION FOR ELECTION TO THE INSTITUTE OF TEACHING AND RESEARCH
IN AYURVEDA (ITRA), JAMNAGAR
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[RAJYA SABHA]

Ueh FG Dl acTHI 3T D Rfth P W UR Agda RIev iR g AR,
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The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), JODHPUR

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move :—

“That in the pursuance of Section 4(g) read with Section 6 (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS),
Jodhpur, subject to the provisions of the Act.”

The question was put and the motion was adopted.

MOTION FOR ELECTION TO THE ALL INDIA INSTITUTE OF MEDICAL
SCIENCES (AIIMS), RAIPUR

THE MINISTER OF HEALTH AND FAMILY WELFARE; AND THE MINISTER OF
CHEMICALS AND FERTILIZERS (SHRI JAGAT PRAKASH NADDA): Sir, | move:-

“That in the pursuance of Section 4(g) read with Section é (1) of the All India
Institutes of Medical Sciences Act, 1956, as amended by the All India Institutes of
Medical Sciences (Amendment) Act, 2012, this House do proceed to elect, in such a
manner as directed by the Chairman, one member from amongst the Members of the
House, to be a member of the All India Institute of Medical Sciences (AIIMS), Raipur,
subject to the provisions of the Act.”

The question was put and the motion was adopted.
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